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Unlform pattern for Cash Awards to 12.00 hrs.
P. Y. C. wisners

9055. SHRI BRIJRAJ SINGH KOTAH :
Will the Minister of DEFENCE be pleased
to state:

(a) whether there is no uniform pattern
to give cash awards to the winners of
Param Vir Chakra medal by the various
State Governments; and

(b) whether Government propose making
uniform pattern to exist in all the States?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) There are varia-
tions in the cash awards prescribed by
various State Governments.

(b) Since the cash rewards are ex-graria
payments sanctioned by the State Govern-
ments out of thair own revenues, it would
mot be practicable to lay down any uni-
form scale of cash rewards to be adopted
by all the state Governments,

Presence of Gold-Bearing Rocks in
Amarkote Area of Koraput
District in Orissa

9056. SHRI GIRIDHAR GOMANGO :
SHRI D. K. PANDA :

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the State Mining Directorate
of Orissa during regional survey has come
across some rocks which are to be gold-
bearing in Amarkote area of Koraput Dis-
trict in Orissa; and ,

(b) if so, the steps taken by the Go-
vernment of Orissa and the Government of
India so far in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) Yes,
Sir,

(b) The area is still under investigation,

Laboratory analysis is in progress and samp- i

les are under study.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported strike by Textile Worlkers of
Delhi
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THE MINISTFR OF LABOUR AND

REHABILITATION (SHRI RAGHU-
NATHA REDDY) : Sir, the employces
in the five textile mills in Delhi,
namely, (i)Delhi Cloth Mills, (ii) Swatan-
tra Bharat Mills, (i1i) D.C.M. Silk Mills,

(iv) Birla Cotton Spinning and Weaving
Mills, and (v) Ajudhia Textile Mills are on
strike from April 11, 1973, The unions had
put forward several demands, but the main
demand relates to the enhancement of dear-
ness allowance, and pending settlement of
this issue, payment of an interim relief of
Rs. 50.00 per month. The dispute regard-
ing the adequacy of dearness allowance had
earlier been referred by the Delhi Adminis-
tration for adjudication, on the basis of a
settlement signed on 26th February, 1970
by the Kapra Mazdoor Ekta Union, Textile
Mazdoor Sangh and Kapra Mill Mazdoor
Sangh and the managements of the textile
mills. Later on, however, the unions raised
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over-ruled the objections and held that the
Tribunal bhad jurisdiction to deal with the
dispute. The unions then filed a writ pets-
tion in the Delhi High Court. The Delhi
Administration has stated that the matter i
still pending as the stay granted by the High
Court continues,

Following the strike mnotices by the
unions, the Industrial Relations Machinery
of the Delhi Administration held discus-
sions with the parties. Shri Bahl, Executive
Councillor for Labour also held several dis-
cussions with the workers’ and employers’
representatives in an effort to promote an
amicable settlement. A proposal put forward
by the Industrial Relations Machinery of
the Delhi Administration provided for (a)
5 per cent increase in emoluments by way
of an interim relief, and (b) arbitration o
the dispute by Shri Hidayatullah retred
Chief Justice of the Supreme Court. The
proposal was, however, not acceptable to
the workers who wanted a minimum inte-
rim relief of Rs. 30.00 per month, which
the employers did not agree to.

While eflorts to promote a reasonable
settlement were  continuing, the strihing
workers are reported to have beld demons-
faations. Acts of violence, arson etc. on
April 30, 1973 in certain parts of Delhi
have been reported. The Government dep-
lores such acts of violence and arson and
fcel deeply concerned about the continued
strike by the textile workers. There were
no reports of incidents on May 2, 1973 and
the situation is reported to be peaceful.

I'he Chief Labour Commissioner (Cen-
trul) has been helping the Delhi Adminis-
tration to promote an amicable settlement,
Deputy Labour Minister and the Union
Labour Minister have also held several
rounds of discussions with the workers’ and
employers’ representatives in an effort to
bring about a reasonuble settlement, The
Minister of State for Home Affairs and the
Union Minister for Home Affairs have
also been holding discussions with the re-
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presentatives of the workers and the
management to resolve the dispute. No set-
tlement has been possible so far. Govern-
ment are continuing their efforts to bring
about a reasonable settlement to secure the
end of the strike as early as possible,
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[ofy wew Fegrd erwde]

® iy K gow wen § fw oxr ami
¥ woerc ¥ ok & oY fer & WX 0 faw
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g s o o ?

SHRI SHASHI BHUSHAN
Delhi) * This 158 & sick mill.
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SHRI RAGHUNATHA REDDY : It is

true that the INTUC union has taken the
~ lead and I think Shri Vajpayee should
- congratulate the INTUC for having taken
~ the cause of the workers much in
~ advance of others. There cannot be
~any cause for complaint about it.
‘_ Now the situation is this. All the unions are
~ demanding Rs. 30 as interim relief. There-
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tore, as far as the demands of the unions
are concerned, there is no difference and ail
the unions are united in making this
move.

1 do not want to go into the conirover-
sial questions because Shri Vajpayee knows
my vIews.

Shri Vajpayee had mentioned that 1 did
not mention about the negotiations that
were taking place with the representatives
of workers and employers.

SHRI ATAL BIHARI VAJPAYEE : 1
did not say that. I asked why you could
not have a round table conference.

SHRI RAGHUNATHA REDDY : In
the statement 1 have mentioned :

“Deputy Labour Minister and the Union
Labour Minister have also held several

_rounds of discussions with the workers’
and employers’ representatives in an
cffort to bring about a reasonable
settlement”.

Therefore, it is not as if no negotiations
are being held. Discussions were held with
the representatives of trade unions and also
employers.

SHRI ATAL BIHARI VAJPAYEE :
Only severally; not jointly.

SHRI RAGHUNATHA REDDY : At
the proper time we may consider the
possibility of bringing the representatives
of all the employees and employers to-
gether at the table for discussion to settle
the problem. We are not ruling out that
thinking. We are considering how to do
it as early as possible, if the situation
permits.

With ceference to the law and order
situation., of which the hon. Member has
made a mention, I do not want to go into
the details of this question because it is a
matter which pertains to the domain of the
Home Ministry. However, as far as this
question is concerned, it is not ruled out
that unsocial elements and some other eie-
ments, inspired by some other persons in-
terested in it, have indulged in this kind of
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[Shri Raghunatha Reddy)

violence. It cannot be said that the textile
workers are responsible for this. T want this
to be made clear.

In regard to the action that has been
taken for dealing with (he situation in
Naraina and Mayapuri. the police have
made some arrests. According to the infor-
mation available, 154 persons have been
arrested on the same day from this area. 34
cases have been registered and are under
investigation. Where they thought it neces-
sary, they always resorted to fire arms and
tear gas. As far as the law and order situa-
tion is concerned, I am informed that the
situation is very peaceful. Nevertheless, the
Dethi Administration officers are very vigi-
lant about it.

SHRI ATAL BIHARI VAIPAYFE
What about the Avodhya Mills ?

SHR] RAGHUNATHA REDDY : As
far as the Ayodhya Mills is concerned, it
has been taken over as a relief opera-
tion. It was a sick mill which wus
about to go inio liguidation. For the
purpose of ensuring employment by
bringing it back tv health the Govern-
ment thought it necessary to take over,
This matter stands on a different footing.
Anyway. I will discoss this matter also with
the Minister of Industrial Development.
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15 ATET WY AR & 1 T F ww Toehbe
& e 1 i W gf e agy
ANEEH. RTEE gOT | W Am faw we
mE are o0 wqk &7 feanve wv w3 # e
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TTRTT AN ¥ T F AATETET A T
F¥ AT q9gel 9¢ g9 ¥ zEen fear @,
7z 3fam TEF 2 1 fo= @ 7 #wEd 9%
zua f&d 8 s #1 Awr  faedr =rfzo
ST AT RAZA FT AEAF FIA A F0AT FT
vz 2, 39 % faew s@EEr $1 9 Tifeo
TIT 57 A% HIHS &1 A(qA AT GrAr
ifge | T faafas @ o1 fFordEs ar
fax far mr 2 1 32 41 30 w9m F FEA
4 & 711 Afaw fer i ow /1% "mm A
sfemad vAmATIAT T wifEm o s st
fasmga wagET Ay g wmy #, A 99
w1 741 fasdr afer # mww A Fas
AT F1 A9 Aatfaw Far g,  t gER ArEe
1 st =Afem . & wiw F7Am E R o oAy
FET A, A9IU 9T THAw fEd oS &
Afewaw wAFEET 1 oA AR 0

SHRI RAGHUNATHA REDDY: I
would make a humble submission that all
citizens are entitled to protection, to which-
ever class they may bglong.

With regard to the role oi the unsocial
clements, to which the hon. Member has
drawn our attention, it is just possible that,

In a situation like this, unsocial elements
could have been brought into action in
order to break the morale of the strikers.

This is a matter that has to be looked into
by the Delhi Administration and the Home
Ministry. I will bring these matters—men-
tioned by Shri Shashi Bhushan—to the
notice of the Delhi Administration and the
Home Ministry for appropriate action.

st wm fag W (wiest) o osam
wEren, aviw fa@ ¥ 2z ggmw Ww @ 2
otz @7 afms 9w #1 oawEAT T =@ 3
I %7 oF g A 2 f% 3w #1 30 wgAm
efor foetiw fear @ 1 73 &W =@
aa #1 wiAd B 33 e dmea @
g oAt memdr Xt 2w oA wowET 2
w1 A wfw quor § f 7T 20w 5w
A0 AW dieifeRd WA I3 A1 Ay
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&, wfew frermfirs qurite § 1 & ag anen
wrn § fF @ o2 ® e & agr e
anlt @ & oo I fawy W deair
T | XA% womar W6 gEer oer mif & o
g W wtr wr sdfrere foar o wafig
fafrezz  wigr 7 wgr e ay % d@ifengen
Wk woF agw I A e wife
aeeTe ®t fawafee) §1 FwgdT fr
w1 wrrr & fam o wwge o e,
i a® TAwT famt Wt ST w0 W
BaAT ¥

SHRI RAGHUNATHA REDDY . It is
ruther unfortunate that the hon. Member
has mentioncd namer He could have
avoided mentioning names  because men
1omng naimes v uncalled tor without an
opportuntv being afforded

SHRI DINEN BHATTACHARYYA
(Serampure)  He 1s ashing you to men
non the names

SHRLU & M BINIRIEF t(Ranpur)
Chatat Rum, Bharat Ram and Birla are
the owners

SHRT RAGHUNATHA RIEDIMY AN
far as nepottations are conceiaed 1 have
aheady submitied that several rounds of
decussiois weie held with the represcnta
tnes of the trade umoms und also  the
cmplovers  The trade umon represcntatives
have presented therr case with the force
of logw and also with a considerable semc
of soctal justive that Rs 30 would be then
minimum demand

But equally. the cmployers mec putting
forward their case on questioms of law
(Interruptions) Therefore, we hive been
trying 10 dmscuws with the representatives ol
both the employers and the emplosces e
find out 4 common ground s that we can
settle the wsuc

SHRI DINI™~ BHATTACHARYYA
You wre 8 silent spectator,

SHRI RAGHUNATHA REDDY . At
least the representatives of the trade unions

belonging to the persussion of my
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hon. friend will not agree that we have owrrd ¥nfr wifgm | &% wmr farg & war i

been a silent spectator.

We bave been trying to take every step
possible 1o resolve this matter. Still it is our
effort and it may be necessary and we are
trying our best 1o bring about a settlement
and the suggestion made that all the emp-
loyers und the employees must be brought
to a common table for discussion is also
under our consideration. As I said, at the
appropriste time, this will be acted upon.

sft o we (wfzgear) @ e weem,
uz vy o dfew ¥ fe e sy el
TEE ARG AT e ST A AN
famr wifww w5 waw v & gred an
wr v FEE &1 Ay & fav € oy
nE wrEAn wwT ¥ Rt oA o #
gar | qft wré wry fagrit Aww § W
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wew w1 A faar | & 30 w1 o0 "nen
¢ ROT X|XC A XA AKT FAR R AT X
A1 fow § gEm R owifem faedt?
arq At sifzar fery medtn o 7 ag few
aréf & A% 9 7 Wm0 & fn b ®
nmfaqr wart of ¥ Sior awex W i
T of wy fer il ¥ weT & ¢
{ wwwrarvw ) writawr & aper v few
nd

w1 gwR W weAW (whaT) R O¥T

¢ AT Ay

ST (AT AAAW & AN W} WA & A
wir o MR €6 nf oy Yew &
wfafafen €fae frwemg ™ & oW
o many & § ? Gywbon bt & e

o & % wwm & wmriew Wi §
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 (vemm—) ., . %% TR ¥ WY

.. (ewmer)

wouw witwg : wriv, WEv | g ww
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forrr & 1 wyr #for o ™ 1 W
&far

st ofw W : W wzw faerd W@
forr mga w1 A ® 2 & W EEW
we @t e (wwweer)

TR NN I ¥ A T gET
AT A A A @ GO o S
™ 2 o um dfar wn e @ifam

st wmw fagrd awdd ;. www W,
N oam & aft o wv A1 vEW oem e oaw
&1, & &5 amw faar

of W™ wqe  wwarY & foow g
TP ¥ q@T @@ ¥ TEE A A
o b e e Y% A spertaar w0
A mx few wr el &8 ot fer oW
TN R 7 wagA e qenmr w3 W
faer arfrel &1 dEw w0 @ W W
= wiefw &

o ww frh el : oew  oEen,

WAT ATET AT A RvAw  aft o
AT TEIALTY AT BT | ()
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it are s A ar feelt & wwyr
faet & mfer ww & mark Y ¥ WA,
oY ¥ ERTWA A HA, Wie W frame §
AR & wr g w/l felt ity g9
W w7 AedT § fe faedy o v e famd
¥ Moz W owaw g d A w7

SHRI RAGHUNATHA  REDDY :
With regard to the matters mentioned
by the hon Member. regarding the law
and order situation, he may perhaps put
a question to the Home Minister who
may be in a posinon to answer all
these questions. Anyway | will bring them
to the notice of the Detht Adminstration
and the Home Ministry.

With regard to the second wage board
which the hon. Member has mentioned, in
1969, the umons had raise a dispute for
mcrease 1n wages and dearness allowance
Immediately thercalter, the 1ecommenda-
tions of the Second Wage Board for Teatle
Industry were announced and the Govern-
ment of India (1ide their resolution No.
WB'8(15) 6% duted 17-5-69) accepted thesc
recommendations and duected the industn
to implement them in toro As a result or
negotiutions held between the parties before
the Labour Depaitment of Delhi Adminis-
tiation in the matter of the dispute raised
by the unions. a settlement was arrived at
on 26-2-70 wherein the partics agreed to
implement the majority 1ccommendations of
the Second Wage Bourd us accepted by the
CGovernment and to allow to the workers
three advance increments in addition to the
two increments duc on 1-1-69 and 1-1-70.
The partics also agreed that the question of
adegnacy of dearncss allowance should be
referred by the Delbi Administration to a
Tribunal in the following words: —

“{1) What should be the minimum wage
at Delhi in comparison to Rs. 30
at Bombay for the year 1939 for
the purpose of calculating the
grant of D.A. payable to the tex-
tile workers at Delhi;

(ii) What should be the rate of dear-
ness allowance admissible to the

Textile Workers in Delbi (CA) 130

textile workers of Dethi to provide
90 per cemt neutralisation of the
nse in the cost of living since
1939 to the lowest paid workers
on the busis of the consumer prico
index prepared by the Labour
Bureau, Simla.”

As a result of the abuve said sctilement,
the Delhi Administration referred the
ubovesaid dispute to a  Special Tribunal
presided over by Shri S. B. Kapur, a retired
Judge of the High Court. During the procee-
dings of the Tribunal, the unions ramed a
number of technical objections 1egurding
the maintainability of the reference regurd-
ing DA. The Tribunal overruled the vbjec-
tions and held the reference to be compe-
tent. The unions went in a writ to the Delhi
High Court who ordered a stay on 16 1 71,
The «tuy order is in «till in torce and the
matter i» pending in the High Court. Since
the Special Tubunal was uppointed for o
specific period, the dispute hus since been
transferied to Shnt R K. Baweja, Industrial
Tubunal That 15 the position as far us the
Second Wage Board rccommendations are
soncerned.

As fur av hunpur s concerned. ay o
result of what s popularly hnown as ‘In-
pathi formula, the DA of Kanpur winhers
has been raised by Rs. 26, 1t is uue that
kanput workers now get better wiges than
the Delhi workers

However. the suggestion of the hon
Mcmber has been noted.

SHRI G. VISWANATHAN (Wandi-
wash) : The workery’ strike is now muore
than three weeks old. Even though
the hon. Minister concedes that the
demands of the workers are just, no
effective steps have been taken so fai.
The Delhi Administration was not ahle
to bring about a secttlement. The hon.
Minister has said in his statement that the
Labour Minister had also held severs
rounds of discussions with the workers' und
employers’ representatives in an effort to
bring about a reasonable settlement.
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I would like to know what offers have
been made from the side of the millowners,
und whether they have otfered to pay Rs.
20 as interim relief, and if so, the reac-
tion of the workery' representatives.

Government assurcd protection to mill-
owners from labour and get money and the
sume (Government promise protection to
the workers againat exploitation by the mill-
owners and get their votes, but fulfiling
none of the promies. ] want to hnow from
the hon. Minister whether he is in it posi-
tion to give an assurance that he would
bring ubout a solution within a few duys so
that all this loot. violence und arson which
is going on in one pait of Dethi will be
pot un end to.

Coming to the question of faw and onder,
it is a miserable and dismal fuailure on the
part of the Delhi police that they were not
able to maintin law and order. Once the
Khostaz Commission gave an indictment of
the Delhi police and said that:

“Delhi police is lacking in personality.
integrity and  leadership. The
average constable  was  Jistrusted
by the law and disdiked by the
people.”.

Again, when there was police excess on the
SSP demonstration, Mr. Jai Prakash Narain
said:

“The Delhi Police is unfit 10 he the
guardians of law and order and
protectors of the rights of the citi-
zens.”.

This has been going on for a long time,
whether it be the Shuhdara incidemt or the
violence which was there when the Hari-
jan girl was murdered. So far, Govern-
ment have not come 10 the grip of the pro-
blem, and the police has not been able to
tuckle this looting. arson and iiolence.

Very recently, the president of the AN
Indin Women's Conference, Mrs. Lukshmi
Reghuramalah expressed her opinion and
made 2 statement that there was no protec-
tion for ladies in the capital of Indiu. I

VAISAKHA 13, 1895 (SAKA)
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want to ask Government whether in the
capital of India which is ruled by a lady
there should be no protection to ladies. I
v not want to produce any moi¢ prowcu-
tion witness against this Government. My
one  witness 15 enough, npamely Mrs.
Lakshmi Raghoramaiah, to prove that Gov-
ernment have fuled to mumntain faw and
order.

MR. 5Pt AKER . 1t may be some uther
Lakshmi Raghuiamaiah.

SHR1 K. 8. (HAVDA
¥ adies aic also weaher sections.

{Putan)

SHRI . VISWANATHAN I
want to hnow from the hon. Minister
whether he s in a position to reply to this
namely whether Government will 1eorcanise
the Delhi Pulice, which has been the de-
mand for along time. There is not ciena
commiwioner for Delhi. In other metro-
politan cities like € slcutta. Madras and
Bombay, there is a regular Commissioner
of Police. and there is an effective control
room In Madras, 1 have seen the police
control room. and within five minutes, the
police van will reach the disturbed spot.
But there is no wuch arrangement here. 1
wunt that the Dethi police should be moder-
ned and ationalised, and Government
should do it immediately.

SHRI RAGHUNATHA REDDY : 1 deny
the allegations made that Government make
false promises to the millowners or the
workers. That is not a correct statement
of fact. As far as the offer of Rs. 20
is conceined, 1 do not know where from
the hon. Member has pot this news. So,
far, 1 have not heard it, and nobody has
told me. not the millowners; nobody has
told me about the Rs. 20 offer so far. The
offers made might be very much below. but
nobody has told me about Rs. 20 offer.

As for the rest of the matters which the
Hon, Member has mentioned with great
cloguence. they are matters which he could
have used for making a good.speech on
the Home Ministry's demands, instead of
using this occasian for that purpose. Never-
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[SHRI RAGHUNATHA REDDY)

theless, some of the alicgations which he
sought to make mre strongly demied.

SHRI G. VISWANATHAN : Is he deny-

mg Shrimati Lakshmi Raghu Ramaiah ?

SHR? G. VISWANATHAN (Wandi-
wash) : He must be given & copy of it

SHRI K. P. UNNIKRISHNAN : Yes.
st wy feond : T wer & Wit wEw,

MR. SPEAKER : let him consult her " fird o & wex & ahopar

" first and then say.

12.45 hrs.

RE QUESTION OF PRIVILEGF

SHRI K. P. UNNIKRISHNAN (Bada-
gara) What about my motion of privi-
lege, Sir”

MR SPEAKER: J wish you could sece
this letter from Shn Madhu Limaye that
I have received in response to your privilege
motion.

SHRI K. P UNNIKRISHNAN 1 have
not been given a copy

MR SPEAKER - That was in Hindi and
I got it transiated into Enginb.

wt wy fewd (¥ier) : woow wmimg,
wa A &4 o fF g ga®wr gmiaw
W fat g A N vaam &, & oud
JaTE FT AT wwN ¥

maR WNT WY o ot & TN

A EM A R AT AWM T @ e
o fF oum e fex wr G R, G oTm
widlt 10 firvr gr ooy o, ® weew W dw
qr, ¥ fad 30 97 *m 7 €7 wenw a7 )
W w1 Wy Wy e xe koW drow
® e o ww §

W wg e W axees T owmEr W
T A owew ary 4y

MR. SPEAKER : He does not under-

stand Hindi. So [ got it tramsisted into
English.

SHRI K. P. UNNIKRISHNAN : A clear-
cut charge has been made. He has to say
whether it is correct or not. He should
not be allowed to use this forum for any
other purpose.

MR. SPEAKER: Do you want to sce
the reply in advance ?

SHRI K P. UNNIKRISHNAN: It b
not necessary; it is for you to decide

af wn fw@  aw mrrer AT ® AT
o &, vmat & war &, v fad qR @
ya@ T w1 We e wfd o

wew WPRE W TANT §7 % e
i frar o w7 wn o e & e
WA | WAT JAEEA AT W ISAT WA
- (I o G

SHRI VISHWANATH PRATAP SINGH
(Phulpur) - On a point of order. When
a member hasy been requested to confirm
whether a report is correct or not, is he
enttled 10 give a long explanation before
aaying 'ves or 'no’?

SHRI MADHU LIMAYLE Who are you
to prevent me”

SHRI VISHWANATH PRATAP SINGH:

We only want to know whether the sate-
ment is correct or not. That is the only
question. There is no need for a Jong
explanatory statement.

M wew fgrt weted  (vofer)
sz B, o7 & @ oAk oA § 1 0%
whrer &t wg & s wy <oR weed o W
% fs & wok Y Tee * Wi | gEw WOW
uﬂml##qm!ﬂ"



